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NOTICE

INVITATION OF PROPOSALS TO COLLABORATE WITH NHRC

FOR ORGANIZING A ONE-DAY NATIONAL CONFERENCE ON

HUMAN TRAFFICKING UNDER THE SCHEME SPONSORING

CONFERENCES, SEMINARS AND WORKSHOPS ON HUMAN
RIGHTS

The National Human Rights Commission (NHRC) proposes to organize a

One-day National Conference on Human Trafficking on the theme

"Combating Human Trafficking in the Digital Era". Eligible Universities,

Institutions, and Law Schools (as per clause 3 of the attached

guidelines) may submit their proposals on the thematic subject
mentioned in Annex V.

2.) Last date of receipt of the application is 31®^ August 2024.

3.) Interested eligible institutions/organizations can submit soft copies

of their proposals for conducting the National Conferencesin the prescribed

format as mentioned in Annex-I of the attached guidelines via email

dsr.nhrc@nic.in latest by 18.00 hours of August 31, 2024.

(Dr. Rajul Raikwar)

Consultant (Research)

Research Unit-II





























Annex-V

Theme: Combating Human Trafficking in the Digital Era

Background:

In the contemporary era, technology has permeated nearly every aspect
of human life, revolutionizing communication, commerce, and social
interaction. However, alongside its myriad benefits, technology has also
facilitated new forms of exploitation and crime, particularly in the
realm of human trafficking. The pervasive influence of technology has
reshaped the landscape of human trafficking, presenting both
unprecedented challenges and opportunities for combating exploitation.
As we navigate the complex intersection of technology, trafficking, and
transformation, it becomes imperative to convene a conference
dedicated to confronting these pressing issues head-on. According to
the NCRB data 2,250 instances of human trafficking were reported in
2022 compared to 2,189 cases in 2021, indicating a 2.8% rise.

Human trafficking, defined as the illegal trade of humans for the
purposes of forced labour, sexual slavery, or commercial sexual
exploitation, remains a significant global issue. Forced labour is a
severe violation of human rights affecting 28 million of men, women
and children in all countries and all economic sectors. It is rooted in
poverty, discrimination and lack of social protection, and it disrupts fair
competition between businesses[1]. The United Nations Office on
Drugs and Crime (UNODC) identifies human trafficking as one of the
fastest-growing criminal industries, generating billions of dollars in
illicit profits annually[2].

Article 3, paragraph (a) of the Protocol to Prevent, Suppress and
Punish Trafficking in Persons  defines Trafficking in Persons as the
recruitment, transportation, transfer, harbouring or receipt of persons,
by means of the threat or use of force or other forms of coercion, of
abduction, of fraud, of deception, of the abuse of power or of a position
of vulnerability or of the giving or receiving of payments or benefits to
achieve the consent of a person having control over another person, for
the purpose of exploitation. Exploitation shall include, at a minimum,
the exploitation of the prostitution of others or other forms of sexual



exploitation, forced labour or services, slavery or practices similar to
slavery, servitude or the removal of organs.

LEGISLATIVE FRAMEWORK ON HUMAN TRAFFICKING

Constitution of India

There are three articles spread over the Constitution of India in Part-III
and PartIV which deal with Fundamental Rights and Directives
Principles of State Policy (DPSP). Article 23 of the Constitution of India
is a Fundamental Right which prohibits trafficking in human beings and
forms, of forced labour and Article 39(e) and 39(f) which are DPSPs
direct at ensuring that health and strength of individuals are not abused
and that no one is forced by economic necessity to do work unsuited to
their age or strength and also states that childhood and youth should be
protected against exploitation.

Immoral Traffic Prevention Act, 1956
It is the only legislation which specifically addresses Trafficking

and is currently pending amendment. It penalizes trafficking of women
and children for commercial sexual exploitation.

Other Legislations
There are some more legislations which directly or indirectly deal

with human trafficking like:- Indian Penal Code, 1860; Bonded labour
system (Abolition) Act, 1976; Child labour (Prohibition and Regulation)
Act, 1986; Juvenile Justice Act, 2000; Goa Children Act, 2002;
Prohibition of Child Marriage Act, 20065 and Protection of Children
from Sexual offences (POCSO) Act, 20126 . The Criminal Law
(Amendment) Act 2013 has come into force wherein Section 370 of the
Indian Penal Code has been substituted with Section 370 and 370A
(IPC) which provide for comprehensive measures to counter the menace
of human trafficking including trafficking of children for exploitation in
any form including physical exploitation or any form of sexual
exploitation, slavery, servitude or the forced removal of organs.

Impact of Technology on Human Trafficking

            Technology has profoundly influenced the landscape of human
trafficking, both facilitating exploitation and enabling efforts to combat
it. The internet, social media platforms, and mobile technologies have



become integral tools for traffickers to recruit, advertise, and exploit
their victims. Online marketplaces for sex trafficking have proliferated,
operating under the guise of escort services or adult entertainment
websites. Moreover, encrypted communication channels and virtual
currencies have allowed traffickers to evade detection and law
enforcement efforts.

The digital age has ushered in new forms of exploitation,
including online child sexual exploitation, webcam sex trafficking, and
labor trafficking in the gig economy. Vulnerable populations, such as
migrants, refugees, and runaway youth, are particularly susceptible to
exploitation in online spaces. Moreover, the anonymity afforded by the
internet has emboldened perpetrators and made it increasingly
challenging to identify and rescue victims.

Despite presenting new challenges, technology also offers
innovative solutions for combating human trafficking. Artificial
intelligence (AI), machine learning, and data analytics have been
leveraged to identify patterns of trafficking activity, detect online
grooming behaviors, and enhance victim identification efforts.
Blockchain technology shows promise in creating transparent supply
chains to ensure ethical labor practices and combat forced labor in
industries such as manufacturing and agriculture.

Governments and international organizations have recognized the need
for enhanced legislative and regulatory frameworks to address
trafficking in the digital age. Many countries have enacted laws
targeting online trafficking and exploitation, including the United
States' Stop Enabling Sex Traffickers Act (SESTA) and Fight
Online Sex Trafficking Act (FOSTA).  Additionally, partnerships
between law enforcement agencies, tech companies, and civil society
organizations have been established to disrupt trafficking networks and
rescue victims. The Trafficking in Persons Report (TIP Report)
issued annually by the U.S. Department of State, assesses the efforts of
governments worldwide to combat trafficking and ranks countries
based on their performance.

As technology continues to evolve, ethical considerations
surrounding its use in anti-trafficking efforts become increasingly
pertinent. Issues such as data privacy, algorithmic bias, and the



potential for unintended consequences must be carefully navigated to
ensure that technological interventions do not infringe upon individual
rights or exacerbate existing inequalities. Moreover, there is a need for
greater collaboration between technology developers, policymakers,
and anti-trafficking advocates to develop ethical guidelines and best
practices for leveraging technology in the fight against exploitation.

NHRC initiatives on Human Trafficking

NHRC has published a book titled ‘Trafficking in Women and Children
in India’ in 2005. The study was conducted by the research team of the
Institute of Social Science, New Delhi. The study is a seminal work
shedding light on one of the most pressing human rights issues in India
and delves into the intricate web of exploitation, abuse, and trafficking
that affects countless women and children across the country. Through
compelling narratives and statistical analysis, it exposes the harsh
realities faced by victims, examines the root causes of trafficking, and
advocates for comprehensive measures to combat this grave violation of
human dignity. With its blend of rigorous scholarship and a call to
action, this book serves as a crucial resource for policymakers, activists,
and anyone committed to the fight against human trafficking in India.

NHRC constituted a 'Committee of Experts' to assess the impact of
Covid-19 Pandemic on the Human Rights of the people. Based on the
recommendations made by the Committee comprising all stakeholders,
the Commission has issued an advisory titled 'Human Rights Advisory
on Combating Human Trafficking in Context of the Covid-19 Pandemic'.

the Commission has sponsored a research project titled “Human
Trafficking: An Evaluation Study of Functioning of AHTUs” to the
Centre for Studies in Social Sciences, Calcutta R1, B. P. Township,
Kolkata 700094, West Bengal, with Prof. (Dr.) Saibal Kar, Reserve Bank
of India Chair Professor of Economics, as the Principal Investigator (P.I)
of the research project.

The objectives and Scope of the Study are to document and narrate the
functioning of AHTUs as part of an impact assessment across four
states in India. Another objective is to examine and assess the role of
AHTUs and various stakeholders associated with incidences of human
trafficking in each state.



Need of the Hour:  Under the overarching theme of “ Combating
Human Trafficking in the Digital Era” this conference will delve into the
multifaceted dimensions of modern forms of trafficking exacerbated by
technological advancements. This conference aims to galvanize
stakeholders from across sectors and geographical boundaries,
fostering dialogue, collaboration, and concrete action towards
combating human trafficking in all its forms. By bringing together
experts, policymakers, law enforcement agencies, civil society
organizations, survivors, academicians and advocates, this event seeks
to illuminate the multifaceted dimensions of human trafficking in the
digital era. By fostering dialogue among stakeholders from diverse
sectors, the conference aspires to illuminate the path towards
innovative solutions and systemic change.

Proposed sub-themes for the conference

Sub-themes:

1. The Impact of Technology on Human Trafficking:

Dark Web Exploitation
How Digital Platforms Facilitate Trafficking Networks
Cryptocurrency and Money Laundering: Tracking Illicit Financial
Transactions

2. Evolving Forms of Exploitation:

Labour Trafficking in the Gig Economy: the precarious conditions
faced by workers in the gig economy, where technological
platforms facilitate exploitation through opaque employment
arrangements and lack of accountability.
Cybersex Trafficking
Trafficking in the Age of Globalization: Transnational Networks
and Supply Chains

3. Policy and Law Enforcement Challenges:

Jurisdictional Hurdles: Navigating Legal Frameworks in the Digital
Landscape
Data Privacy vs. Anti-Trafficking Efforts: Balancing Rights and
Protection
Interagency Cooperation: Enhancing Collaboration for Effective
Enforcement

 



 

 

[1]https://www.ilo.org/topics/forced-labour-modern-slavery-
and-human-trafficking
[2]https://www.unodc.org/toc/en/crimes/human-
trafficking.html


